
Crl. Misc. Case No.313/2021

Present:   Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

11/10/2021

Learned A.P.P. is present today.

Learned  counsel  on  behalf  of  the

accused is also present.

This  application  is  filed  u/s  439  of

Cr.P.C. praying for granting bail to the accused

namely, Sri Raja Gogoi in connection with the

North  Lakhimpur  P.S.  Case  No.1024/2021

corresponding to G.R. Case No.2276/2021, u/s

464/465/468/471 of I.P.C.

The  accused  is  in  custody  since

10/09/2021. Vide order dated 06/10/2021, this

Court  has  passed  an  order  in  Criminal  Misc.

Case No.291/2021 that “As per the complaint

filed by Sri Hiren Dutta, Supervisor Kannongo of

North Lakhimpur Revenue Circle who lodged an

F.I.R on 09/09/2021 alleging that it came to the

notice of North Lakhimpur Revenue Circle that

some  mischievous  person  allegedly  issued

notice  to  one  Bogamal  Saikia  regarding  the

encroachment  of  land  measuring  6  lecha

covered  by  dag  No.3434,  Patta No.1951 of 
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North Lakhimpur Town area, which in fact was

not   issued  from  the   Office  of   the  said

Revenue Circle.  Accordingly,  he prayed to  do

the  necessary  investigation.  On  the  basis  of

investigation,  police  has  arrested  the  present

accused namely, Sri Raja Gogoi on 10/09/2021. 

Today  the  matter  was  fixed  for  case

diary and the case diary is produced before this

Court.  After  the  perusal  of  the  case  diary,

sufficient  incriminating  evidence  is  found

present  against  the  accused  Sri  Raja  Gogoi.

Although the accused Sri Raja Gogoi is behind

the  bar  since  10/09/2021  and  also  26  days

have lapsed, but considering the gravity of the

alleged offence, further time may be required

for the purpose of investigation. Accordingly, at

this  stage,  the  bail  petition  is  hereby

rejected.” 

The instant bail  petition is filed today

i.e.,  barely  after  5  days  of  rejection  of  the

abovementioned bail filed by the same accused

on 06/10/2021. The learned counsel on behalf

of the accused has submitted that there is no

new ground in the instant  bail  petition except
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the fact that 5 days have lapsed since his last

rejection  order.  Therefore,  I  am  of  the

considered opinion that in absence of any new

ground,  and  barely  after  the  lapse  of  only  5

days, this petition may not be considered u/s

439 Cr.P.C. for granting bail to the accused at

this stage. Hence, petition is hereby rejected.

Petition  is  disposed  of  in  the  above

terms.

Status  Report/  G.R.  Case Record may

be returned back.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


